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MINTSTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 26th October, 2016.

5.0. 3324(E).— Whereas by an order of the Government of India in the Ministry of Environment and Forests,
number 5.0. 2264(E), dated the 22" July. 2013, the Central Government constituted the Goa Coastal Zone Management
Authority fora peried of three years with effect from the date of publication of the said Order in the Official Gazette and
up to the 217 July, 2016

And whereas, the term of the said Authority has expired, the Central Government is of the view that such an
Authority should be reconstituted.

Now therefore, in exercise of the powers conferred by sub-sections (1) and {3} of section 3 of the Environment
{Protection) Act, 1986 (29 of 1986) (hereinatter referred to as the said Act) and in supersession of the order nuniber S.0,
2264 (E), dated the 22 July, 2013, except as respects thing done or omitted to be done before such supersession, the
Central Government hereby reconstitutes the Goa Coastal Zone Management Authority (hereinafler referred to as the
Authority) for a period of three years with cffect from the date of publication of this order in the Otficial Gazette,

consisting of the following, namely: -

|71 ‘ Principal Secrctary or Secretary {Environment}, Government of Goa. Chairman
- { Ex-Officio)
2 Principal Chief Conservator of Forest, Department of Forest, Government of Goa. | Member
(Ex-Officio)
3 Director, Directorate of Panchayats, Government of Goa, Member

{Ex-Officio)
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4 Director, Directorate of Survey and Land Records, Government of Goa. Member 1
{Gx-Officio)
5 Director, Directorate of Tourism, Government of Goa. Member
{Ex-Oftficio}
6 Director, Directorate of Fisheries, Government of Goa. Member
{ Ex-Officio)
7 Chief Engineer, Water Resources Department, Government of Goa. Member
{ Ex-Oificio)
8 Director, Department Environment, Government of Goa. Member Seeretary
{Ex-Officio}
9 Shry Audhut J. Bhounsale, Former Executive Engincer, Public Works Departmen, Member
Government of Goa. |
10 | Dr. Nandkumar Sawant , Principal, Parvatibai Chowgule College of Arts & Member
Seience, Margao, Goa.
11 Dr. Prabhakar Shirudkar, Former Deputy Directir, National Institule of Member
Oceanography, Goa. ]
12| Prof, Suhas Godse, Former Head of Department of Zoology, Dhempe College of | Member
Arts & Science, Miramar, Goa.
13 | Shri Shirang V. Jarnbhale, Sceretary, Gram Vikas Kendra (NGO). Savei Verem, | Member

Goa. :

The Authority shall have the power to take the following measures for protecting and improving the quality of the
coastal environmeni and preventing, abating and controtling environmental pollution 1n areas of the State
Government of Goa, namely:—

(i} examination of proposals for changes or modifications in classification of Coastal Regulatinn Zone arcas and in
the Coastal Zone Management Plan (CZMFP) received from the State Government of Goa and making
specific recommendations to the National Coastal Zone Management Authority:

(i) (a} inquiry into cases of alleged violation of the provisiong of the said Act or the rules made thereunder or any
other law which is relatable to the objects of the said Act and, if found necessary in a specific case, issuing
directions under section 5 of the said Act, insefar as such directions are not inconsistent with any direction
igsued in that specitic case by the National Coastal Zone Manageinent Authority or by the Cenual
Government;

(b) review of cases involving violations of the provisions af the said Act and the rules made thereunder ar
under any other Iaw which ig relatable to the ohjects of the said Act, and if fFound necessary, referring such
cases, with comments, for review o the National Coastal Zone Management Authority:

Provided that the cases under clauses {a) and (b) of this sub-paragraph may be taken up suo-motu
or on the basis of complaint made by an individual or a representative body ur an grganisation;

(iii) filing complaints under section 19 of tbe said Act, in cases uf non-compliance of the directions issued by it
under sub-paragraphs (1) and (1) of this paragraph; '

{iv) to take action under section 10 of the said Act to verify the facts cuncerning the issues arising from sub-
paragraphs (i} and (ii) of this paragraph.

The Authority shall deal with environmenta! issues relating to Coastal Regulation Zone, which niay be referred Lo it

by the Goa State Government, the National Coastal Zone Management Authority or the Central Government.

The Auvthority shall identify ecelogically sensitive areas in the Coustal Regulation Zone and formulate arga-specific

management plans for such identified areas.

The Autherity shall identify coastal areas highly vulnerable to erosion of degradation and formulate atea-specific

management plans for such identified areas.
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5. The Authority shall submit the plans prepared by it under paragraphs 3 and 4 above and mndifications thereof, to
the National Coastal Zone Management Authority for examination and approval.

6. The Authority shall prepare and submit to the Coastal Regulation Zone maps of the cnastal areas in the State as per
the procedure laid down in the notification of the Government of India in the Ministry of Environment and Forests
number $.0. 19 (F), dated the 6™ January, 2011, w the National Coastal Zone Management Authority and the

Ministry of Environment, Forest and Climate Change.

|

The Authority shall ensure compliance of all speeific conditions laid down in the approved Coastal Zone

Management Plan for State Government of Goa.

§. The Authority shall Jurnish report ol its activities at least once in six moaths {o the National Coastal Zone
Maunugement Autharity,

9. The Autharity shall ensure (hat at Joast two third members of the Authnrity are present during the meetings.

16. The State Government shall ensure that sufficient resourecs, manpower, funds are available tw the Awtharity o
discharge its functions effectively a5 specificd in this order and the said Act.

1l. The Autbority shall take all necessary measures and initialives including programme execution, ressarch,
jnfurmation dissemination, training, awarsness day to day functioning, and advocacy, ete. and adopt sujtable
provedures and means inchuding raising resources, funding, etc., for the samce.

12, The Authority shall regularly review the functioning of District Coastal Zone Manitoring Coinmittees.

13. The Authority shall direct all voncemed planning authorities, ficld agencies, District Collector t0 ensure
compliance of the provisions of the notification of the Government of India in the Ministry of Environment and
Foresis number §.0. 19 (E), dated the 6" Jamuary, 2011 and take suitable action in case of violations or non-
culnpliange.

14, The Autharity, whenever required, shall invite other experts as members during its meetings and the pay and
allowances such as traveling allowance, dearness allowance, sitting fees, Field visit fees, ete., shall be as per the
norms decided by the Central Government.

15. The pnwers of issuing directions under sectinn 5 of the said Act, read with the notification nf the Government of

£l

India in the Ministry of Envirnmment and Forests number $.0. 19 (E), dated the 67 January, 2011 are delegated to
the Authority and the Chairman of the Authority .

16, To maintain wansparency in working of the Authority, it shall be the responsibility of the Authority to create a
dedicated website and post ihe agenda, minutes. decisions taken, clearance letters, violations, action taken on
vialations and court matters including the orders of the Court and National Green Tribunal, and also the approved
Coastal Zong Management Plan of the State Government.

17. The powers and functians of the Aathority shall be subject to supervision and control of the Central Government.

18. The Autharity shall have its headguarters at Panaji.

19. Any matter specifically nat falling within the scope and jurisdiction of the Authority shall be dealt with by the

statutory authorities concerned.
[ F.No 12-6/2005-1A 111 (pt.)]
ARUN KUMAR MEHTA, Jt.Secy
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